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O R D E R 
 

PER DR. B.R.R. KUMAR, VICE-PRESIDENT:- 
 

This Miscellaneous Application is filed by the Assessee under section 

254(2) of the Income Tax Act, 1961 (“the Act”) seeking rectification of the order 

dated 24.06.2025, passed by the Tribunal in ITA No. 398/Ahd/2023, pertaining 

to the Assessment Year 2014-15. 

 

2.   In paragraph 9 of the said order, the Tribunal restricted the addition made 

under section 68 of the Act to the profit element embedded in the commodity 

transactions. However, the concluding sentence reads: 

 

“Appeal of the assessee on this ground is dismissed.” 

 

3. Since relief was granted by restricting the addition, the above sentence is 

an apparent mistake on record.  Accordingly, the concluding sentence of 

paragraph No. 9 is rectified and shall be read as under: 

 

“Appeal of the assessee on this ground is partly allowed.” 
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4. Except for the above rectification, the order dated 24.06.2025 remains 

unchanged.  

 

5. In the result, the Miscellaneous Application filed by the assessee is allowed. 
 

 

The order is pronounced in the open Court on  13.02.2026 

 

 

 Sd/-            Sd/- 

 

(SIDDHARTHA NAUTIYAL)                            (DR. B.R.R. KUMAR) 

       JUDICIAL MEMBER                             VICE-PRESIDENT 
      

Ahmedabad; Dated  13.02.2026 
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